FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India ( Voluntary Liquidation

Process) Regulations,

2017)

FOR THE ATTENTION OF THE PARTNERS OF KAY KAY FOODS LLP

I NAME OF CORPORATE PERSON

Kay Kay Foods LLP

N9 ]

DATE OF INCORPORATION OF
CORPORATE PERSON

October 30, 2019

3. AUTHORITY UNDER WHICH
CORPORATE PERSON IS INCORPORATED/
REGISTERED

Registrar of Companies, Ahmedabad.

4, LIMITED LIABILITY PARTNERSHIP
IDENTITY NUMBER OF CORPORATE
PERSON

AAQ-9308

5. ADDRESS OF THE REGISTERED OFFICE
AND PRINCIPAL OFFICE (IF ANY) OF
CORPORATE PERSON

5, Century Market Outside Prem
Darwaja, Ahmedabad, Gujarat-
380002

6. LIQUIDATION COMMENCEMENT DATE
OF CORPORATE PERSON

February 18, 2026

7. INAME,ADDRESS, EMAIL ADDRESS,
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE
LIQUIDATOR

Mr. Vinit Nagar

818, Shivalik Satyamev,

Bopal-Ambli  Cross Road, Bopal,
Ahmedabad, Gujarat-380058

Email: ipvinitnagar@gmail.com
Telephone No: 02717-416007

IP Registration No.: IBBI/IPA-002/IP-
N01223/2023-2024/14297

AFA: AA2/14297/02/311226/204162

8. LAST DATE FOR SUBMISSION OF CLAIMS

March 20, 2026

Notice is hereby given that Kay Kay Foods LLP has
February 18, 2026.

The stakeholders of Kay Kay Foods LLP are hereby called

commenced voluntary liquidation on

upon to submit a proof of their claims.

on or before March 20, 2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other

stakeholders may submit the proof of claims in person, by post or by electronic means,

Submission of false or misleading proofs of claim shall attract penalties.

w1 A .
' l/
Vinit Nagar

Liquidator of Kay Kay Foods LLP

Date: February 19, 2026
Place: Ahmedabad



THURSDAY, FEBRUARY 19, 2026

DEBTS RECOVERY TRIBUNAL-II
(Ministry of Finance, Government of India)6 Outward No. 350/2026
3rd Floor, Bhikhubhai Chamber, 18, Gandhi Kunj Society,
Opp. Deepak Petrol Pump, Ellisbridge, Ahmedabad - 380006.

TEHE T

0.A. 394/2024 Exb. No. A/06
NOTICE THROUGH PAPER PUBLICATION
HDFC BANK LTD. APPLICANT
VERSUS
DIPAKKUMAR RAMESHBHAI HINGARAJIYA DEFENDANT
To,

(1) DIPAKKUMAR RAMESHBHAI HINGARAJIYA

ADULT, OCCU., SELF EMPLOYED, 545 NAYA FALIYA, DEGAM CHIKHLI, NAVSARI, NR.

KHODIYAR TEMPLE, CHIKLI, NAVSARI- 396530

(2) PRAVINKUMAR DHIRUBHAI AHIR

ADULT, OCCU., SELF EMPLOYED, AHIRWAS, THALA, NEAR WATER TANK, CHIKHLI,

NAVSARI-396521.

WHEREAS the above named applicant has filed the above referred applicationin this Tribunal.

1. WHEREAS the service of Summons / Notice could not be effected in the ordinary manner
and whereas the application for substituted service has been allowed by this Tribunal.

2. Defendant are hereby directed to show cause as to why the Original Application Should
not be allowed.

3. You are directed to appear before this Tribunal in person or through an Advocate on
04.03.2026 at 10.30 a.m. and file the written statement / Reply with a copy thereof
furnished to the applicant upon receipt of the notice.

4. Take notice that in case of default, the Application shall be heard and decided in your
absence.

GIVEN UNDER MY HAND AND SEAL OF THE TRIBUNAL ON THIS 17th DEC., 2025

P“EP’?\;‘ED BY CHECKED BY !@' SECTION OFFICER
Bank of Baroda
‘H -.‘H-ﬁﬁ W Dantali Branch,
Bank of Baroda Anand - 388480, Dist. Anand.

[Rule 8(1) of Security Interest (Enforcement) Rules, 2002]

POSSESSION NOTICE

Whereas, (For Immovable Property)

The undersigned being the authorized officer of the BANK OF BARODA, under the
securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice
dated 05.12.2025 calling upon the borrowers Mrs Komal Priteshkumar Panchal
and Mr Pritesh Chandrakantbhai Panchal to repay the amount mentioned in the
notice being Rs.73,08,790/- (Rupees Seventy Three Lakh eight Thousand Seven
Hundred ninety Only)+interest+other charges as on 05.12.2025, together with
further interest thereon at the contractual rate plus costs, charges and expenses till
date of payment, within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the above
mentioned borrower and the public in general that the undersigned has taken
possession of the property described therein below in exercise of powers conferred on
him under sub section (4) of section 13 of the said Act read with rule 8 of the security
EnforcementRules, 2002 on this 12th day of February of the year2026.

The borrower/Guarantors/Mortgagors in particular and the public in general is
hereby cautioned not to deal with the property and any dealing with the property will
be subject to the charge of the Bank of Baroda, Dantali Branch for an amount of
Rs.73,08,790/- (Rupees Seventy Three Lakh eight Thousand Seven Hundred
ninety Only)+interest+other charges and further interest thereon at the contractual
rate plus costs, charges and expensestill date of payment.

The borrower’s attention is invited to provision of sub-section (8) of section 13 of the
Act,inrespectoftime available, to redeem the secured assets.

Description of the Immovable Property

Non Agricultural Residential Property situated at Shree Vatika RANGAIPURA,
Ta. Petlad, Dist. Anand, bearing Block / Survey No. :32, Hec.0.54.63 Are
(Hec.0.52.61 Are + Hec. 0.02.02 kharabo i.e. Hec.0.54.63 Are.) i.e. 5463.00
sq.mN.A. Land paikee PlotNo. 7, Area Adm. 88.24 sq.m. &amp; 102.04 sq.m
unshared land area &amp; Plot No. 8, Area Adm. 88.24 sq.m. &amp; 102.04
sq.m. unshared land along with constructed house property thereon.Total
sellable areaofland 384.56.

Plot No. 7 Bounded by:East by : Plot No. 8, West by: Block No. 33 after left
margin, North by: Plot No. 6 after left margin, South by: 6 mtr. wide society’s
internal road afterleft margin

Plot No. 8 Bounded by: East by: Plot No. 9, West by: Plot No. 7, North by: Plot No.
5 afterleft margin, South by: 6 mtr. wide society’s internal road afterleft margin

(Mr. VISHNU PATHAK)

Date:12.02.2026, Place: Petlad Chief Manager/Authorised Officer

PROFECTUS CAPITAL PRIVATE LIMITED

Registered and Corporate Office address: B/17, 4th Floor, Art Guild
House, Behind Phoenix Marketcity Mall, Lal Bahadur Shastri Marg,
Kurla (West), Mumbai, 400070.

PROFECTUS
MCAPITAL

SALE NOTICE (BY PRIVATE TREATY) [Rule 8 (5) and (6) read

with Rule 9(1) of Security Interest (Enforcement) Rules 2002]

Subject: Intimation for the sale of the Property at Property No. 3 All that piece and parcel of
(1) Shop No. 19, Shop No 20, Shop No 21 which is mentioned.

Ref: Your Loan account No. PLPBAHM0013752.

On your failure to repay the dues demanded vide notice issued under Sec.13(2), the Authorised Of-
ficer had attempted to sell the Immovable assets described in the Schedule herein through auction
on 01st January 2024 and on 22nd February 2024 and on 02nd January 2026 by following the
process laid down under the captioned Act and Rules made thereunder.

You are aware that we have taken the possession of subject property on 17th November 2023 mort-
gaged to us by way of deposit of title deeds as security for the loan availed by you.

You are also aware that we had proceeded for sale of the said property by inviting tenders through
the auction on 01st January 2024 and on 22nd February 2024 and on 02nd January 2026. To our
dismay we did not receive any bid/ tender for the said property at or above the reserve price and
auction became unsuccessful for want of bidders.

Now we have received an offer to purchase the subject property in private treaty/ quotation from
parties dealing secured assets for an amount of Rs. 55,00,000/- (Rupees Fifty Five Lakhs only)
You are hereby offered a last opportunity to make the outstanding payment of Rs. 4,46,52,852.00/-
(Rupees Four Crore Forty Six Lakhs Fifty Two Thousand Eight Hundred and Fifty Two Only) out-
standing as on 07.07.2023 towards the said account, within a period of 15 days from the date of this
letter, failing which Secured Creditor (PCPL) would be compelled to accept the aforesaid offer and
proceed further with the sale transaction.

Please take note that on sale of the said property through Private Treaty/ Quotation, the deficit amount
after adjusting the sale proceed against the total outstanding would be payable by you. This notice
is being issued without prejudice to the PCPL’s right and remedies including the appropriate legal
proceeding (Civil & Criminal) to be initiated before the appropriate court and / or tribunal for recovery
of the aforesaid outstanding amount.

Name of the Borrower & Co-Borrowers: 1. M K FASHION HUB PRIVATE LIMITED, (Borrower),
2. RIYA M KHILNANI (Co-Borrower), 3. MANISH PRAKASHLAL KHILNANI(Co-Borrower)

Schedule of Property (Description of Inmovable Secured Assets): All that piece and parcel of
(1) Shop No. 19, (As Per Plan) Shop No. 19, (As Per Scheme) Ground floor, Adm. 30.06 Sq. Mtrs.
Build up Area and Adm. 28.00 Sg. Mtrs. Carpet Area and Admn. 21.48 sq. Mtrs. Undivided and Share
(2) Shop No. 20 (As Per Plan) Shop No. 20, (As Per Scheme) Ground floor, Adm. 29.52 Sq. Mtrs.
Build up Area and Adm. 28 Sq. Mtrs. Carpet Area and Admn. 24.37 sq. Mtrs. Undivided and Share,
(3) Shop No. 21 (As Per Plan) Shop No. 21, (As Per Scheme) Ground floor, Adm. 29.52 Sq. Mtrs.
Build up Area and Adm. 28 Sq. Mtrs. Carpet Area and Admn. 24.37 Sq. Mtrs. Undivided and Share,
total admeasuring 89.1 Sq. Mtrs. Build up Area and Adm. 84 Sq. Mtrs. Carpet Area and Admn. 73.55
Sq. Mtrs. Undivided land Share (As per Sale Deed No. 6531/2021) in the Scheme Known as a ‘Atriya
Business Zone’ constructed by M/s. Shyam Buildcon a partnership firm, situated at: Survey No.
521/B Palki, 522, 523, 560 and 564, final plot No. 10/2 of T.P. No. 30 of Mouje: Asarwa, Taluka:
Asarwa and District : Ahmedabad.

Boundaries (As per Sale Deed No. 6531/2021) Shop No. A/19 South:- Shop No. A/20 Boundaries
(As per Sale Deed No. 6531/2021) Shop No. A/20 North:- Shop No. A/19 South:- Shop No. A/21

Boundaries (As per Sale Deed No. 6531/2021) Shop No. A/21

Place: Ahmedabad, Gujarat

Sd/- Authorised Signatory,

Date: 19/02/2026 PROFECTUS CAPITAL PRIVATE LIMITED
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Fl

NANCIAL EXPRESS

Maotilal Oswal Home Finance Limited
CIN - LSS aMHI01 IFLC 28741 Regd, OiMice: Mok D Tinee, Aalenmiulah
Sayeny Aoad, Oppo Fared 5T Dogol. Frabhade, Mumbai - 400023, G5 : S201963908
Wabsle: Mo bl in swalhl com, Emall Mygeeryamoains sl com

moltilal
oswal

hictilal Cswal Home Finence Limibted [*MOHFL™) (Earller known as “Aspire Hoime
Finanse Corporalion Limited') hereby gives nolice 1o the bofrowers namely
SURESHEHAI BABUBHAI CHUDASAMAand PARVATIBEEN SURESHBHAI
CHUDASAMA (neremalitor collectively refermed to as the “Borrowears”) Loan Account
Mo, LXBOTO00416-170040241 to remove thelr personal babongings/anicles from the
sald Secured Assel being *all that par and parcal of propedy sib@ied” ("Plot No.T
Palkl South Side Kalyasnagar Opp.mahadey Ternple Khas Road Nr Matawadi
Walmiki Magar Botad Plot No - 7 Palkl South Side, R.s No. - BS22. Kalyasnagar
Opposite, Mahadey Temple, Khas Road, Near Matawadi Walmiki Nagar, Botad,
Bhavnagar, Gujarat - 364710} within a period of ¥ days, the phyaical possession of
which lg with MOHFL in due compliance of the provialons of SARFAESEAe, 2002, The
Borrowars are further informad that in the event the Bomowers fall to remaove thedr
peraonal belongings/aricles from the said Securad Assal within the stipulated tirms
pariod of T days, MOHFL shall be enitled and well within 25 right to dispose of the said
peraonal belongingsfarticles in accosdance with lew inter-alia by holding  public
auchon or obdaining quotations from the partias interested in buysng the swech assets

For Motilal Oswal Home Finance Limited
Sdi-
Authorised Signatory

Date: 19.02.20326
Place: Gujarat

PUBLIC NOTICE

Corporale & Registered Office © Unit Mo, 801, Centrum
House, C5T Road, Vidyanagri Marg, Kalina,
Santacruz (East), Mumbai - 40RFRE,

CIN Mo, Us5822MH2016PLC2T 3826

POSSESSION NOTICE
(as per Appendlx IV read with rule (1} and rule 8{2) of the Security
Interest Enforcement Rules, 2002
Lean Account Mo, AMDDEZ24017 596
Wharaas, the undersigrad basng the Authorised Officer of the Cendriny Houging
Finance Limiled, under he Securilizahon and Reconsiruchon of Financsl Assals and
Enforcemant of Securnity Intereat Act, 2002 and In exercise of powears conferred under
saction 13012} read with rula 3 of the Secunty Interest (Enforcemant) Rulas, 2002
Issuad ademand notice dated-2%11/2025 caling Jigarbhai Popatihai Jegola upon
a4 Borrowes and Popalji Harajiji Jegola and Madhuben Popaiji Jegola a5 e Co-
borrgwesrs o regay the oulstandimg amouent mentionsd in e nobice being
R 87220830 (Rupees Mine lakh Seventy Two Thousand Two Hunmdred Mimety
Three Only) along with contractual interast, panal interest, charges, costs abo. within
G0 days from the date of tha said notice,
Tha boorowar, having failed to repay the amount, nolice is hersby govan to the
borrewer, in padioular and the publio, in general, that the undersigned has (@aken
passession af the property described Bersin basow in exercse of powses confirmed on
him under section 13(4) of the sald Act read with mule 8 of the Security Inbenest
{Enforcamant) Rules, 2002 an this 16th day of Februany” 2026,
The borrower, in particular, 3nd the public, in genseral, are harsby cautioned not 1o deal
wiith the property and any dealings with the propedy will be sebject io the charge of the
Cantrum Housing Finance Limited, for an amount of along with tha contractual
interes] thareon and pengelinberest, changes, cosls ¢lc
The borrowes's ablention is mwibed lo provisions of sub-saction (8] of Section 13 of Ac|
in respect of fime avaiabls, o redeem [he Sacured as5e1s,
DESCRIPTION OF THE IMMOVAELE PROPERTY
In The Righis, Phece And Parcel of Immovabde Properly Bearing Plal Mo, 100
[Muncipal Tenamend Moo 10041770, Okl Tenameand No 1770 adm,. 42 sgrmls,
bearing R.S.Mo. 35 palkl, C.5.No. 4066 Paikl, Sheel Mo, 54, Moje-Mava Dessa.
Taluka-Cwasa, Dist-Banaskantha-385535, Gujaret. Boundaries:- East @ Houss on
Ramaining land of Plot Mo, 104 paiki, West - House on Remaining Land of Plot Mo, 99,
Marth - 800 ML Inleonsd Rogsd, South; Common Plat land
Date: 16-02-2026 Authorised Officer,
Place: Deesa Cantrum Housing Finance Limited

CNTRUM

FORM A

PUBLIC ANNOUMNCEMENT

{Reguation 14 of the Insalvency and Bankraptcy Board of Inda {Volungary Lquidatian
Process) Regulations, 2017
FOR THE ATTENTION OF THE PARTHNERS OF K&Y KAY FOODS LLP

S Kay Kay Foods LLP

-,

HAME QF CORPORATE PERSON
DATE OF INCORPORATION OF |Ociober 30, 2019
| CORPORATE PERSON

=

[

ALUTHORITY LUNDER WHICH
CORFORATE FERSON |3
INCORPORATEDY REGISTERELD

Ragistrar of Comparsas, Ahmedahad

4 (LIMITED LIABILITY PARTHMERSHIP
IDENTITY. NUMBER OF CORFPORATE
PERSOMN

AACHEE

ADDRESS OF THE REGISTERED
OFFICE AMD PRIMCIPAL OFFICE (IF
LS e Al o,
G, | LEIEDATION COMMENCEMENT DATE
O CORFORAIEPERSON.
T |RAME, ADDRESS, EMAIL ADDRESS. | M Vinit Magar

TELEFHOME MNUMEBER AND THE|B18, Shivaik Satysmey, Bopal-Ambli Cross
REGISTRATION HLUMBER OF THE|Road, Bopal, Ahmedabad, Gujarat -

LB NDATOR 30053

Email: ipniinagarihgmai com

Tesaphang Mo G20 T4 16007

IP Resgistration MNo.. IBBINPA-OD2P-

WO 22 HR023-2024114 297

AFA ARZMA29TIH 311226/ 204162

5, Canury Mamoe! Outsica Prem Darwala,
Ahmedabad, Gujarat-380002

(1

February 18, 2026

A |LAST DATE FOR SUBMISSION OF
CLAIMS

March 20, 2028

Matice is horeby given thal Kay Kay Foods LLP has commarced voluntary liquedation on
February 18, 2026,
The stakaboiders of Kay Kay Foods LLP ane hareby cilled upan o submil a proof of iber
claims, onor bafore March 20, 2026, to the kquidatar af the acdress mentioned against itam
T.
The financal cradiors shad sipmit ther prood of claims by elacironic maans onfy, All-oiber
glakehakdars gy bl the |.'II'3-I'.'Ir of Ciaime i parson, |.'I:|I postor b\' elacironic means.
Sulmission of false or misleading proods of clam shall attract penalties
Sd/-

Winit Magar

Liquidator of Kay Key Foods LLP

Cianter: Fefruary 19, 2026
Flaca: Ahmedabad

dsna simeiE aimn @ punab national bank

BO0: Memnagar (4192001, Subhash Char Rasta, Memnagar, Ahmedabad- 390052

Tel.: 079-27435050, Email; bod192pnk.bank.in
Appendix-IV [See Rule 8(1)]
POSSESSION NOTICE (For immovable Property)

W hereas The underzigned being the Authorized Officer of Punjab Hational Bank,
imder the Securfization and Reconstruchion of Financial Assats and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred upon me wnder section 13
(121 read with Rusa 3 of tha Sequrity Intarest (Enforgement) Rulas 2002, issued a Demand
Wotice dated 10.12.2025 calling upon the Borrowers/Guarantors/Morigagors Mr. Yogesh
Vipinchandra Vyas and Co-borrower Ma. Hemakshi Yogesh Vyas b repay the amouni
mentiongd in the notice beéng Rs.13,55,818.21/- (Rupees Thirteen Lakh Fifly Five
Thousand Eight Hundrad Eighleen and Twenly One Paiza Only) as on 3011 2025
payable with further interest and expenses untl payment in full, within 60 days from the
diate of racaipt ol the said nalice,

The Barrowers/Guarantors/Morigagors having faiked ta repay the amourt, notice is
feredy given 1a the Borrowars Guarantoss/Marlgagees and the public in gensal that the
umdersigned has taken possession of the property dascrbed herein below in exercise of
powers conferred on me under Section 1345 of the said Act read with Rule 8 of tha said
rules onthis 16th day of February, the year 20286,

The Borrawer's attenlion i£ invited 1o provision of sub-section (8) of section 13 al
the Act, inrespect of time available, lo redeem the secured assels.

The Borrowers/Guarantors/Mortgagors in particutar and the public in general is
hatrehy cautoned naf ta deal with the gropesty and any dealings with the progerty will ba
subject to the charge of the Punjab Mational Bank, for an amount of being Rs.
13,55,818.21/- {Rupees Thirleen Lakh FittyFive Thousand Eight Hupdred Eighlean
and Twenly One Paiza Only) as on 30.11.2025 payable with further interest and costs
hesaon urtil payment s reatizationinfull,

Progerly beanng all the placa ar pangel of immayadleé properly baing Tenama] Na, B-15,
plot area Adm. 71 5g. mirs. and corstruction area 65,26 s, mirs o the scheme known 25
“Tirthbnumi Tenamend” of Tirthrhumi Association, Land beadng Survey No.513 situated
ard Iying a1 Moujetviage- Isanpur, Taluka Maninagar and Disit, Ahmedabad and Sub-
District- Ahmedabad-5 [Narol) Owned by Mr. Yogesh Vipinchandra Wyas, Tha said Property
5 bounded as follows: East-- Marginal Open space and thereafter Tenament Ko B4,
Weesl-  Society Internal road and thereafter Terament No 820, North:- Socsety Internal
raad and thereafier Tenament Mo, &', Saidh;- Comman Wall With Tanament No.BA6

Date: 16022036 Autharized OHicer
Place: Ahmedahad Funjab Nalonal Bank

Hegd cis vilg dlesu
Heger d 307w i3

Central Bank of fndia

RAJKOT REGIONAL OFFICE : 1st Floor, BSNL
Telephone Exchange, Opp. Jubilee Baug, Rajkot-360001
Mail ID : recoveryrajkrof@centralbank.bank.in

E-AUCTION

/ SALE NOTICE

E-Auction Sale Notlce for sals of Immovable Assets under the Securitizatien and Reconstruction of Financial Assets and Enforcemant of
Security Interest Act, 2002 read with proviso to Rule 8(8) of the Security Interest (Enforcement) Rules, 2002

earnest monay deposit (EMD)is displayed against the details of respeciive proparties.

Motice is heraby given 1o the public in general and in particular bo the borrower(s) and guarantor(s) that the balow described Immovable properly morgaged | charged 1o the
sacured creditor, tha Symbeolic Possession of which have been taken by the authorized officer of Central Bank of India, Secured crediors, will be sold on “As is where is”,
"“As Is what is" and “whatever is there is" basis on 23.03.2026 for recovery of dua to tha Central Bank of India from Borrower(s) and Guarantors). The Reserve Price and

APPENDIX- IV-A [See proviso to rule 8(6)] Sale Notice for Sale of Immovable Properties on 23.03.2026

MWame of the Demand Notice Reserae Price,
5.\ Borrowers/Guarantors | Branch Contact Date & Description of the Immovable Property EMD 10% & Bid
N /Mortgagers Doty Due Amount Imcremental Amount
01 | Mr. Kiran Muljibhai Parmar | Mr. Amitabh Anand | 18.11.2025 | Residential Building Property in the name of - Rs. 13,57, M0
Chief manager, Rs. .85 941/ Mr. Kiranbhai Muljibhal Parmar, 3/o Muljibhai Mahandbhai Parmar Rs. 1,55, 700/-
Mrs. Varshaben Kiranben Gondal Branch i m‘ ] i " | Gondal Lekh No. 9231 Dated : 21.11,1932, Paiky Resi, House - Cily Suvey | ~ R, 25 000/
Parmar - Wio Kiran Parmar Mob. 96876 90011 i mh;‘;&:ﬂ & Ward Mo, 1, Sheet Mo, 11, City Survey No. 4215, Sheat No. 12,
(Legal Heir of Deceased Mr. m“u“m Bhagvaipara, Gondal. Area 25603 Sg. Mirs. Symbalic
Kiran Muljibhai Parmar being Boundarias : Morth : Property C.- 5. No. 4214 Meas al that side Sq. ML
horrower) 14.10 # 11.85, South : Bhagvalipara marg MNo. 25 Maas al thai side Sg. ML,
9.55+ Curvature ML 565, East: Propery of C. 3. Mo, 4213, 4216, 4217 &
4218 Meas at that side 5. Mirs. 840 & 830 45,20 + 365 + 3.25 West :
Bhagvaipara Sireet Mo, 12 Meas al that side Sq. M1 11.05

Date of E-Auction : 23.03.2026 = Time - 12.00 Noon to 5.00 PM with Auto extension of 10 Minutes

Date of Inspection & Time : 18.03.2026 Between 12.00 Noon to 5.00 PM
Last Date of Submission of EMD & Documents (Online) : 23.03.2026 upto 4.00 PM

Bldder will register on website and upload EYC docoments and after verificalion of KYC documents by the service provider, EMD to Be Deposited In Global EMD wallet
through NEFT/RTGS \ranster (atter generation of chalian from) The auction will be conducted through the Bank's approved service provider “Wips baanknet.com™

E-auction will be held "As s whare 8", "As I5 what is" and "whatever is there is" basis. For detailed terms and condilions please rafer to the link provided in
www.centralbankofindia, bank.in secured creditoror or auchon piatform {https:/ibaanknet.com} baanknet Helpline Mo, Mo, 82972 20220

Date : 17.02,2026, Place : Gondal

STATUTORY 30 DAYS SALE NOTICE UNDER RULE B(6) OF THE SARFAESI ACT, 2002

Borrowers/Guarantors! Mortgagors are hereby notified to pay the sum as mentioned above along with up to date interest and ancillary expenses before the date of -
auction, failing which the property will ba auctioned/sold and balance dues, if any, will be recovered with interest and cost.

Sdi- Authorised Officer, Central Bank of India

oL BN

.
d I.
Wagm 4™

DESCRIPTION OF THE PROPERTY/(S)

Dear Sirl Madam,

a'ﬂi Jﬁlyi = ANNEXURE - |
Bank of Baroda “E':'f]'#;g ON

Motice under Rule &[2) andior Rule &(6) of the Security
Interest [Enf

and Reconst

orcament) Rules, 2002 of the Securitization
ruciion of Financial Assets and Enforcement

of Security Interest Act, 2002 [SARFAESI Act, 2002).

Date : 10.02.2026

Wheregs the Authorised Officer of the Bank of Baroda, Kalawad Road Branch :Kalawad Foad, Ksilszshnagar, Rajkad - 1 bemg Secured Creditor Bank in exercise of the

powers conferred ws 1362) of the SARFAESI Act 2002 [heremalter referesd as "Act’] read with Rules 3 of Secunly Inferest [Enforcement) Rules 2002 [hereinatter refereed as
"Rutes”) issued demand nofioe dated caling upan you being Bormowers (s} | Morigagor (5) | Guaranior (5) to repay the amount stated = the said demand notice within 60 days
from receiplol sald nadice.

And wheraas you have failed to repay the ameunt, the undersigned in exercise of the powers conferred w's 13(4) of the said Act read with Rule 4 andior Ruls 8 of the Rules

hawve taken over the Possession of Secured Assels (hereinafter raferred as the said properties) more particularty described hersin below Scheduls,

Even after taking possession of the secured asset, you have not paid the amount due to Bank as mentioned in Possession Mofice served upon you to publication and

registered post. Yourattention is invited to the provisions of sub-section (3] of Section 13 of SARFAESI Act, 2002 in respect of time available, to redesm the secured assets

Thereforeyou 28 are requesiedio pay the dues as mentioned in possession notice along with applicable interest; cost, changes & expenses within 30-days from publication

achedule of Secured Assets / Properties

of this notice and redeem fhe secured assel as mentioned below. In case you fail 1o peyihe above mentioned duss & redesm the secured assetwithin 30.days from publication of
fhis nofice, Bank wi be constrained o 5248 the secured asset through public e-Auction by publication of e-Auchion Sale nofice, The date, fime of e-auction and Reserve Price of
the property shall be informed o vou separately

Demand |Possession
St o ) Notice Date.  Type
No. | Name of Borrower / Guarantar Description of the Movable / Immovable Properties Possession |Publication
| Notice Date |  Date
1 | Mr. Keval Vinodbhai Uchhadiya (Borrower) - All the Plece & Parcel of the Property Residential Flat No. E 502 having buliup | 05.02.2025 | Physical
Sfa Mr. Vinodbhai Chhaganbhai Uchhadiya araa 3289 Sq. Mirs. Sth Floor, Wing - E, situated Vraj Vila Flats, Village : Vavdi, 01.02.2026 | 03.02.2026
Mr. Vinodbhai Chhaganbhai Uchhadiya {Co-Borrower) | City : Rajkot, District : Rageot, Stata : Gujarat- 360 001, balonging 1o Mrs. Yilasben " R
- S0 Shri Chhaganbhai Uchhadiya Vinodbhai Uchhadiyva. The Boundaries which are as under : North : Open Lo
Mrs. Vilashben Vinodbhai Uchhadiva (Co-Barrower] | Sky and Margin, South : Passage ard Flat Mo, E 504, East : Lt Open to Sky and
- Wo Mr. Vinodbhai Chhaganbhai Uchhadiya Marqin and theraafter Govt Wasta Land, West ; Opento Sky and Flat No. E 501

Date : 19.02.2026
Place : Rajkot

Mote : Individual Redemptlion Nobtice under the Act was already sant theough
registered / speed post on available address of Borrower § Guarantor

Authorised Officar,
Bank of Baroda

parmaX

FHARMALTD

PARMAX PHARMA LIMITED

Reg. off : Plot No. 20, Rajkot Gondal National Highway No.27,
Hadamtala, Tal. Kotda Sangani, Dist. Rajkot (Gujarat) - 360311. INDIA
(CIN: L24231GJ1994PLC023504 Web : www.parmaxpharma.com, E-mail - info@parmaxpharma.com)

Extract of Unaudited Financial Results for the Quarter ended 31/12/2026

[=]

(Rs. In Lakh)

Sr. Quarter Quarter Quarter | Nine Months | Nine Months |  Financial
No. Particulars Ended Ended Ended Ended Ended | Year Ended
MA22025 | 0092025 | 3122024 | WA2025 | NN024 | 1032025
(Refer Notes Below) (Unaudited)| (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited)| [Audited)
{ | Total income from operations (net) 432 .57 253.09 628 44 B79.89 | 2337.82| 282039
Z | Nel Proft / (Loss) for the penod (before lax,
Exceptional and / or Extraordinary tems) 7319 207 B4 .30 .45 -357 47 50821 -132.531
3 | Met Profit / (Loss) for the period before tax (ARter
Exceptional and / or Extragrdinary items) 7319 | -20784 | -3045 | -35747 | -50.82| -13231
4 | Net Profit / (Loss) for the penod After tax (ARter
Exceptional and / or Extraordinary items} 7319 | -207.84 3045 | -357.47 | -50.92| -208.40
5 | Total Comprehensive income for the period -/3.18 -207 84 -39.45 -3a7 47 -9992| -20940
& |Equity Share Capital 374 13 37413 37413 37413 37413 37413
7 | Reserves (excluding Revaiuabon Reserve as shown
in the balance Sheet of previous year) 0.00 0.00 0.00 0.00 0.00 0.00
8 | Eaming Per Share (before extraordinary items)
(of Rs.10/- each) Basic EPS -1.96 -5.56 -1.05 -9.55 -1.60 -5.60
Diluted EPS 0.00 0.00 0.00 0.00 0.00 0.00
Nota: The above i an extract of the detailed format of Quarterly'/Annual Financial Results filed with the Stock Exchanges under Regulation 33 of
the SEBI [Listing and Other Disclosure Reguirements) Regulations, 2015, The full format of the Quarary/Annual Financial Results. are
avaslable on the Slock Exchanga websites {www bsaindia com) & on Company’s website (weww parmaxpharima. com)

Place

Date

. Hadamtala

: 14" February, 2026

For, Parmax Pharma Limited
sd/-

Umang Alkesh Gosalia
Managing Director

Din No. : 05153830

Bandhan
Bank

Regional Off.: Netaji Marg, Nr. Mithakhali

Six Roads, Ellisbridge, Ahmedabad-6.

Fax: +91-79-26560649, Toll Free No.: 18002335300
Website: www.bandhan.bank.in

AUCTION CUM TENDER FOR SALE NOTICE

E-Auction Sale Notice for sale of Immovable assets under the SARFAESI Act, 2002 read with proviso to Bule 911} with referénce to Rule BIG5}
of the Security Interest (Enforcement) Rules, 2002,
Motice is hereby given to the public in general and in particular to the Borrower(s) and Guarantoris) that the below described immovable assets
miortgagaed/charged to the Bandhan Bank {“"Secured Creditor”), the possession of which has been taken by tha Authorized Officer of Bandhan
Bank Ltd., will be sold on "Asis whare is”, “Asis what |5 basis" and "Whatever there is basis” for realization of Bank's dues,

The specific details of the assets which is/are intended to be sold, isfare enumerated in the schedule below;

Mr. Sagarkumar
Mrs. Rajshriban

200010300044
28.09.2025
Modasa

Mr. Amitkumar Ramanbhai Rawval

Mir. Ramabhai Laxmanbhai Rawval

Ramanbhai Raval
No. 15, Survey No. 43 Paiki 1,
Madhuwvan Park, Talod Road,

Chansura, Aravalli, Gujarat-3833
Arga Adm About: 3975 Sq. Mtr

Ramanbhai Raval

1

immovable property situated at Plot.

10

Sr. | Mame of Borrowers, Dezeription of the property to Secured Debt as on date of demand | Reserve Price

Mo | Loan &lc Mo., be sald |Secured Assats) notice and current outstanding & EMD being
Date of Possaszion | which includes amount paid by the | 10%

Name of Branch borrowers from the date of demand
notice till date. if any, with further
interest, costs, charge,. efc.

1. | Mr. Vinay R Dabawala Al that piece and parcel of Rs.2,22.757.36 as on Rs. 458,000
2000100001797 immiovable property situated at Final] 07.11.2024 EMD Rs.45,800
28.09.2025 Plot No. 3/1/1, 3/2/2, TPS Na. 94 Hs. 2,61, 086.98 as on
Ahmedabad Ellisbridge T, 608 GHE EWS Nr Vivekanand 16.11.2025

MNagar Hathijan Daskroi,
Ahemdabad, Gujarat - 382445
2 Mr. Karankumar Ramanbhai Raval All that piece and parcel of Rs.14,04, 21085 as on Rs.17,04,356.5

01.12.2024 ERAD
Rs. 15,70 4895 .66 az on Rs.1,70,435.65
16.11.2025

Last Date, Time and Place for
subimission of bid

Far S¢.MNa, 1

Ellishbridge Ahmedabad-380006
For 5S¢, No. 2

baug Temple road Godhara-385001

March 20, 2026, on or before 3:00 PM at Second floor, Sakar-4 Opp MJ Library, Near

March 20, 2026, on or before 3:00 PM at Znd Floor, Laxmi Complex,Near 5T stand,Lal

Property Inspection Date & Time
Mame of Contact Person with No,

For Sr.Mo. 1

For Sr, Mo, 2

March 07, 2026, From 171:00 AM to 1:00 PM, Redrik Gohil- 7600030258

March QF, 2026, From 17:00 AM to 1:00 PM, Deepak Garge- 98256031949,

Date and Time of E-Auction

March 23, 2028, From 11:00 AM to 12:00 Noon

a.
Da

Other Terms and conditions:
1. The atoresaid proparties arg being sald with no encumbrances as far known to the Bank. The Authorzed Officer/bank shall not remam

lfable for any third party claims/rights/dussiitigations, The intending bidder should make their own independent inguiries regarding any
encumbrances, For detailed terms and conditions of the sale please refer the link https://bandhan. bank.in/properties-for-sale provided in
Bandhan Bank"s wehsite.
The aforesaid properties will be sold by Tender cum-e-auction through M5, e-Frocurement Technologies Ltd. (Auction Tiger] under the

guperyvision of

the Bank. Auction/bidding shall be only

through

“Online . Electronic  Bidding™

through the website

hittps:/fsarfassi.auctiontiger.nat/EPROC! with Property 1D 353685, 353703 The bhidders are advised to go through the website for
detailed terms betore taking part in the e-auction sale proceedings
Earnest Maoney Deposit (EMD) amount of 10% of the Reserve Price (o be deposited by way of Demand Draft [ Pay Order in favour of
Bandhan Bank Ltd. payahkle at Par in all branches before the date of auction.
The intending bidder shall subrmit bid to the Authorized Ofticer at the concerned location mentioned above along with EMD amount before
the date of auction and self - attested KYC documents with Bid Form, The sealed envelope cover should be super-scribed with “Bid Form
and EMD for a-auction with Property 157,
Auction would commence at Reserve Price as mentioned above. Bidders shall improve their offers in multiplies of Bs. 10,000/ and will

rermain exiended!

valid for fifteen minutes for each bid,

The bidder who submita tha highest bid (above the Reserve Price) on closure of Online auction shall be declared as successiul bidder, Sale
shall be confirmed in favour of the successtul bidder subject to payment of 25% of sale price including EMD amount on same day of

auction and balan

cewithin 16 days,

The zale will ha subject to confirmation by Bandhan Bank Lirmited,
The sale will be subject to the Terms and Conditions of this Motice and Tender Documaent. Authorized Officer has absolute right to accept
of reject any bid or modify the Terms and Conditions of the sale or adjourn fextend/postpene the sale/g-avction without assigning any

reason thereof.

In case of any dispute the English varsion shall prevail.

te: February 19,

Place: Gujarat

2026

Authorised OHicer
Bandhan Bank Limited

e

-

epaper.financialexpress.com

o
T=

_; . . Ahmedabad
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McLEOD RUSSEL
iebivee in fea
McLEOD RUSSEL INDIA LIMITED

E-mail: administrator @ meleodrussel.com, Website: www.mcleodrussel.com
NOTICE TO SHAREHOLDERS

Special Window for Re-lodgment of Transfer Requests and Dematerialisation of Physical Shares

Pursuant to the SEBI Circular No. HO/38/13/11(2)2026-MIRSD-PODY 1/3750/2026 dated 30th
January, 2026, the Company has facmlatad a special window for re-lodgement of share

For McLeod Russel India Limited

Place : Kolkata Alok Kumar Samant
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